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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE, AT PUNE 

ORIGINAL APPLICATION NO.113 OF 2025 (WZ) 

Life Republic Seven Avenue 
Cooperative Housing Society Ltd.         ...     APPLICANT 

VERSUS 

M/s. Kolte Patil I-Ven              … RESPONDENTS
Townships (Pune) Ltd. and others. 

REPLY FOR AND ON BEHALF OF RESPONDENT NO.1 

MAY IT PLEASE THE HON’BLE TRIBUNAL: 

Reply for and on behalf of Respondent No.1 is as under: 

I] PRELIMINARY OBJECTIONS:

1. At the outset, the present Respondent No.1 states that the statements,

averments and prayers made by the Applicant are not admitted to the

present Respondent No.1 and are denied in toto expressly so far as

they are admitted herein.  The Respondent No.1 submits that the

present Application has been filed by the Applicant with a view to

harass the present Respondent No.1 and is not maintainable before

this Hon’ble Tribunal.
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2. The Applicant has failed to substantiate the substantial questions

related to the environment as mandated under Section 2(m) of The

National Green Tribunal Act, 2010 (for short, ‘the said Act’).

3. The Respondent No.1 submits that this Hon’ble Tribunal does not

have the jurisdiction to try and entertain the present Application, as

the same is not within limitation.  The present Respondent No.1

states that the Hon’ble High Court, Bombay and the Hon’ble

Supreme Court have on the interpretation on various Statues, held

that, when a statute prescribes a shorter period of limitation and

difference scheme of the limitation, the provision of Limitation Act

is excluded and the Court/Tribunal must apply the period of

limitation as prescribed in the specific statute while exercising the

powers. In view of this, the Application preferred by the Applicant

is totally misconceived and liable to be dismissed.

4. The present Application filed by the Applicant upon plain reading

of Section 15 of the said Act is barred by law of limitation. On  bare

perusal of Section 15 of the said Act, an Application raising

substantial question relating to environment seeking restitution,

remediation and compensation (including enforcement of legal right

relating to environment) has to be filed within a period of 5 years
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from date on which the cause of action for such dispute “first arose” 

provided that, this Hon’ble Tribunal may, if it is satisfied that the 

Applicant was prevented by sufficient cause from filing the 

Application within the said period allow it to be filed within a further 

period not exceeding sixty days. In the present case, the Application 

is totally barred by Limitation, as the cause of action for filling the 

present Application first arose in 2015 when the Applicant has taken 

full possession from the Respondent No.1 of the said building.  The 

present Application has been filed on 2nd September 2025 which is 

way beyond the mandatory period of Sections 14 and 15 of the said 

Act.   

5. The present Application is filed after almost 10 years after accrual

of alleged cause of action. The Applicant is unnecessarily hampering

the execution of construction of further project of the Respondent

No.1 and denying the benefits to numerous flat buyers and their

families for its vested interest. Also, the Respondent No.1 has

already handed over the possession to the flat purchasers and they

have formed the Co-operative Housing Society. Hence, on this

ground, the present Application be rejected.  It is submitted that the

present Application is barred by limitation u/s 15 of the NGT Act,
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2010 which prescribes a period of 5 years for filing an Application 

from the date on which the cause of action for such dispute “first” 

arose, extendable by a further period of 60 days thereafter, provided 

that the Applicant may show by a sufficient cause that the Applicant 

was prevented from filing such an Application in time. Further, the 

Applicant has also sought to file an Application under section 15 of 

the said Act which also provides for the aforesaid words “the date’, 

“cause of action” and “first arose”.  

6. The Application was filed on 2nd September 2025. It is submitted 

that the date of knowledge has absolutely no relevance while 

interpreting the provisions of Section 15 of the NGT Act. The said 

Act is a special enactment and hence, there is a statutory prescription 

of the special period of limitation under Sections 15(3) of the said 

Act, which will certainly exclude general law of limitation.  

7. Further, the Application of the principles of recurring and/or 

continuing cause of action for the purposes of disputes under Section 

15 of the said Act would lead to serious anomalous and undesirable 

consequences. That the Legislature while enacting the statute 

purposely used the words "first" for "cause of action" to file an 

action before the Tribunal. That the Hon'ble Supreme Court in the 
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case of L.C. Hanumanthappa vs H.B. Shivakumar (2016) I SCC 332 

has held that the word 'first' has been used between the words 'sues 

and 'accrued'. This would mean that if a' suit is based on multiple 

causes of action, the period of limitation will begin to run from the 

date when the right to sue first accrues. To put it differently, 

successive violation of the right does not give rise to fresh cause and 

the suit will be liable to be dismissed if it is beyond the period of 

limitation counted from the day when the right to sue first accrued. 

8. That in a catena of cases, this Hon'ble Tribunal has also taken the 

view that limitation period begins to run from the date when the 

cause of action first arose including in Application No. 33 of 2016 

Jai Javan Jai Kisan and Ors. Vs Vidarbha Cricket Association and 

Ors.; O.A. NO. 179 of 2016 Graminee Environment Foundation vs. 

Balaji Infrastructures Ltd. and Ors, OA No. 95 of 2014 Mr. Suresh 

Waman Dhavale and ors. vs MOEF and Ors 

9. The Hon’ble Supreme Court in State of M.P. v. Centre for 

Environment Protection Research & Development, (2020) 9 SCC 

781 held that the jurisdiction of this Hon’ble Tribunal, under Sec. 14 

and 15 of the NGT Act, can only be invoked, when there is a 

violation of one of the specified statutory environmental obligations, 
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mentioned in Schedule I of the NGT Act, which in turn gives rise to 

a substantial question of law. The relevant portion of the said 

judgment has been reproduced below: 

“43. For exercise of power under Section 14 of the NGT Act, a 
substantial question of law should be involved including any legal 
right to environment and such question should arise out of 
implementation of the specified enactments. 

44. Violation of any specific statutory environmental obligation 
gives rise to a substantial question of law and not just statutory 
obligations under the enactments specified in Schedule I. However, 
the question must arise out of implementation of one or more of 
the enactments specified in Schedule I.” 

[Emphasis supplied] 

 
10. That this Hon’ble Tribunal in Reddy Structures Private Limited v. 

Bruhat Bangalore MahanagaraPalike and Anr. 2018 SCC OnLine 

NGT 2469 , has also similarly held that: 

 “…jurisdiction under Section 14, read with Section 15, is limited 
to determining substantial questions relating to environment 
arising out of Schedule-I to the Act for relief and compensation to 
the victims of pollution and for restitution of damaged property or 
the damaged area. Beyond doing so, the Tribunal cannot go into 
any other question.”      

[Emphasis supplied] 
 

11. Similarly, section 15(3) of the Act contemplates that no Application 

for grant of compensation or relief or restitution of property or 

environment shall be entertained unless the same has been made 

within a period of five years from the date on which the cause of 

action first arose for such compensation or relief. 
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12. It is submitted that cause of action for filing an Application under 

the provisions of the Green Tribunal Act, 2010 cannot accrue on the 

day when a person discovers the act of environmental damage. This 

Hon’ble Tribunal has rejected the proposition of ‘Discovery Rule’ 

being applicable to patent event perceptible to the public at large and 

therefore by no stretch of imagination can the cause of action for 

filing an Application under the provisions of the said act could 

accrue on the day when such environmental damage is discovered 

by the party. The Applicant has thus approached this Hon’ble 

Tribunal with the sole intention to overcome the difficulty of 

limitation under the Act and has approached this Hon’ble Tribunal 

with unclean hands. Therefore, the present Application under 

section 15 of the NGT Act, 2010 is clearly barred by limitation. 

 

II] FACTS OF THE CASE: 

12.   The Respondent No.1 is a company registered and incorporated 

under the Provisions of the Companies Act, 1956 and having its 

registered office at 8th Floor, City Bay, Boat Club Road, Pune City, 

Maharashtra, India, 411001 and constructing a township project 
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namely “Life Republic” situated across the villages Jambe, Nere and 

Marunji, Taluka Mulshi, Pune. 

13. The Respondent No. 1 in order to construct the said “Life Republic”

township sought necessary approvals from all the respective

authorities.

14. All the agreements related with the flat purchasers of Sector R7 were

originally executed in the name of ‘Kolte-Patil I-Ven Townships

(Pune) Limited’. The name of Kolte-Patil I-Ven Townships (Pune)

Limited was changed from time to time and was ultimately changed

to ‘Kolte-Patil Integrated Townships Limited’. Kolte-Patil

Integrated Townships Limited was thereafter merged with its parent

company, namely Kolte-Patil Developers Limited, and by virtue of

the said merger, Respondent No. 1 is presently known as Kolte-Patil

Developers Limited. Copy of the merger certificate is annexed and

marked as ANNEXURE-R-1.

15. The Respondent No.1 sought environmental clearance from the

Ministry of Environment and Forest and Climate Change

(MoEFCC), Government of India for development of a township

and the same came to be granted on 6th September 2007.  The said

environmental clearance was sought as per the policy of Respondent

No.2 pertaining to the townships dated 16th November 2005.  The

Respondent No.1 has time and again sought expansion permissions

of the said project from the above-said MoEFCC.  Copy of
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environmental clearance dated 6th September 2007, is annexed 

hereto and marked as ANNEXURE –R-2.  Copy of Policy of 

Township, is annexed hereto and marked as ANNEXURE –R-3.  

Copies of Expansion Permissions, are annexed hereto and marked 

as ANNEXURE – R-4 collectively.   

14. The Respondent No.1 further submits that in the present township

project, the Respondent No.1 intends to construct multiple sectors

and out of which, some sectors would be used for residential

purposes and some sectors would be used for commercial purposes.

The Respondent No.1 submits that in one such sector which is R-7,

the present Applicant is situated at.  The Applicant society was

constructed and completed in the year 2015 and the possession was

handed over to the respective purchasers. Copy of the layout is

annexed and marked as ANNEXURE-R-5.

15. The Respondent No.1 initially formed and registered the

condominium in the said sector in the 21st November 2015.  After

the said formation the Respondent No. 1 handed over all the

necessary amenities and facilities to the Applicant on 21/11/2015

and thus, the Applicant was the sole user and operator of all the

facilities and amenities at the site. The STP was operated by the

Respondent No.1 till 15th March 2020, which was then handed over
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to the Applicant. It is pertinent to be noted that, the Applicant, 

subsequently formed the present society on 7th December 2022.   

16. The Respondent No.1 would like to submit that the operation and 

management of the Sewage Treatment Plant (STP) was handed over 

to the Applicant in the 15th March 2020.    Copy of handing over the 

Letter by the Respondent No.1 is annexed hereto and marked as 

ANNEXURE–R-6.  Furthermore, it is submitted that the Applicant 

was unable to manage and operate the said STP and hence, the 

Respondent No.5 directed the Respondent No.1 to maintain the said 

STP as per the directives given by the Respondent No.5 vide Letter 

dated 22/12/2022. The said Letter dated 22/12/2025 is annexed 

hereto and marked as ANNEXURE–R-7.   

17. The Respondent No.1 thus submits that, since the Applicant was 

unable to operate and manage the said STP, hence present situation 

has arisen and that the blame cannot be shifted upon Respondent 

No.1 solely.   

18. The Applicant has filed the present Application as the outburst of its 

civil dispute which is pending before the Hon’ble Civil Court at 

Pune.  The Respondent No.1 was obligated to provide water to the 

said project by drawing the appropriate quantity of water from 

Pawana River and the said river water was treated and then given for 
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utilization of residents of the Applicants.  The Applicant thereafter 

disputed the quantity which was received from the Respondent No.1 

and on account of the same approached the Hon’ble Civil Court by 

filing a Civil Suit.  The Respondent No.1 appeared in the said Civil 

Suit and highlighted that the Applicant had not paid the requisite 

dues and also there were lot of arrears and hence the Respondent 

No.1 was compelled to curtail the supply of water proportionately.  

The Hon’ble Civil Court directed that the Respondent No.1 be 

directed to supply 550 KL of water per day and the said suit is still 

pending before the Hon’ble Civil Court.  It is further submitted on 

Appeal before the Hon’ble District Court, the Applicant was 

directed to deposit the 100% of the arrears amount and that both 

these Orders have been challenged and are pending before the 

Hon’ble High Court of Bombay in Writ Petition No. 5421 of 2025 

and Writ Petition No. 13553 of 2025 respectively.  

19. The Respondent No.1 submits that the Respondent No.1 is in receipt

of the environmental clearances from time to time and also the

sanctions from the Respondent No.5 had the construction activity.

It is pertinent to mention herein that the location of the STP was

shown to the SEIAA, Maharashtra at the time of presentation of

environmental clearance and also the Respondent No.5 had the
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knowledge about the said location.  The Applicant has not 

challenged any of these permissions before the appropriate forum 

and is agitating this issue before this Hon’ble Tribunal after a period 

of 10 years from receipt of the possession.  Copy of the presentation 

made before the SEIAA at the time of grant for environmental 

clearance to the Respondent No.1 is annexed hereto and marked as 

ANNEXURE–R-8. 

III] PARAWISE REPLY: 

20. With respect to Para Nos. I and II, the Respondent No.1 does not 

wish to offer any comments thereupon.    

21. With respect to Para Nos. III and IV, it is submitted that the contents 

therein are partially correct and the rest are denied by the present 

Respondent No.1.  The Applicant has failed to substantiate as to how 

this dispute arises under Section 2(m) of the said Act and is thus, not 

maintainable before this Hon’ble Tribunal.   

22.      With respect to Para Nos. (i) to (ii), before the STP was handed over 

to the Respondent No.1, i.e. during the period from 2015 to 2020 

when the Respondent No.1 was operating the STP, no concerns or 

issues were raised by the Applicant. However, from the period of 

2020 to 2022, the same STP was operated by the Applicant and as it 

was not operated properly by the Applicant, by the time Respondent 
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No.1 had taken the handover of the STP in pursuance of the 

directions of the Respondent No.5, the STP was not in proper 

condition. It took some time to analyse the condition of the STP and 

to repair the said STP.  As stated earlier, the Respondent No.1 has 

incurred expenses to bring back in operation of the STP and as a 

result thereof, the same is now working in a good condition. Copy 

of the summary of expenses incurred for repairs is annexed and 

marked as ANNEXURE-R-9. 

23. The Respondent No.1 submits that averments made in Para IV (iii)

are denied by the Respondent No.1; tank provided is of sufficient

volume and aeration tank/bio reactor is of MBBR technology and its

Hydraulic retention time is between 4 to 6 hours as per Central

Public Health and Environmental Engineering Organization

(CPHEEO) sewage manual design guideline.

24. The Respondent No.1 submits that averments made in Para IV (iv)

are denied by the Respondent No.1; the Respondent No.1 has 

provided a comprehensive plumbing and storage facility for potable 

and recycled water. 

25. The Respondent No.1 submits that averments made in Para IV (v) are

denied by the Respondent No.1; the Respondent No.1 has provided 

the screen at 45 degree Angle.  
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26. The Respondent No.1 submits that averments made in Para IV (vi)

are denied by the Respondent No.1; the Respondent No.1 have

provided the STP as per the design guidelines given in Central

Public Health and Environmental Engineering Organization and

National Building Code. The Respondent No.1 submits that be that

as it may the Respondent No.1 has abided by the conditions laid

down in the Environmental Clearance and the Consent to Operate

granted by the Authorities.

27. The Respondent No.1 submits that averments made in Para IV (vii)

are denied by the Respondent No.1; the Respondent No.1 have

provided tube settler for the separation of solid and liquid which is

one of the methods approved for the separation.

28. The Respondent No.1 submits that averments made in Para IV (viii)

are denied by the Respondent No.1; the Respondent No.1 we have 

made provision of ducting to make proper ventilation. 

29. The Respondent No.1 submits that averments made in Para V and

Para VI. The Respondent No.1 has a doubt on the credentials of the 

agency who has supplied such report as there is no mention of 

accreditation by a competent authority, registered address and name 

of the person who has signed the undated report [Ref Page 42 to 67 

(Annexure-A-2) of Original Application]. On the contrary, the 
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Respondent No.1 has the proof of smooth operation of STP by 

MoEF approved laboratory and Respondent No.3. Copies of the 

Report of Private Lab and the Respondent No.3 are annexed and 

marked as ANNEXURE-R-10. 

30.  The Respondent No.1 submits that averment made in para VII (1) is 

matter of record, the Respondent No.1 does not wish to offer any 

comments thereupon.    

31.     The Respondent No.1 submits that averments made in Para VII (2) 

is denied by the Respondent No.1; the Applicant’s society consists 

of 5 buildings i.e. A, B, C, D and F. It is pertinent to be noted that 

the Applicant has not yet added the flat purchasers of the Buildings 

E and G as members of the Applicant. The STP of 750 KLD capacity 

is for the usage of the all 7 buildings which are part of the said Sector 

R7. Sector R7 was earlier comprising of 5 buildings. 2 buildings in 

the said sector were constructed and completed at a later stage. The 

condominium was formed by the developer in the said sector 

however the Management Committee of the said sector went ahead 

and formed co-operative society in the year 2022. The operations of 

the said sector including STP were handed over when it was 

condominium. 
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32. The Respondent No.1 submits that averment made in para VII (3) is

matter of record, the Respondent No.1 does not wish to offer any 

comments thereupon.    

33. The Respondent No.1 submits that averments made in Para VII (4)

is denied by the Respondent No.1; the Respondent No.1 further

submits that no consent was required to be taken from the Applicant

Society.

34. The Respondent No.1 submits that averments made in Para VII (5)

is denied by the Respondent No.1; the Applicant disputed the

operations of the STP since 2021. It is pertinent to be note that; when

the STP was operated by the Respondent No.1 i.e. from 2015 to 2020

there was no concerns or issues were raised by the Applicant. In the

said period no issue related to the STP was reported during such

time. However, from the period of 2020 to 2022, the same STP was

operated by the Applicant and as it was not operated properly by the

Applicant. It is evident that the improper operation of STP had

resulted in the alleged foul smell etc. and the inconvenience caused

to the Applicant for which the Respondent No.1 is not responsible

in any manner. Copies of photographs (including latest) and

communication addressed by the Respondent No.1 to Applicant are

annexed and marked as ANNEXURE-R-11.
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35. The Respondent No.1 submits that averment made in Para VII (6) is

matter of record, the Respondent No.1 does not wish to offer any 

comments thereupon.  

36. The Respondent No.1 submits that averments made in Para VII (7)

is denied by the Respondent No.1; the Respondent No.1 further

submits that even though they had taken handover of the STP

operations, issues started occurring because the Applicant did not

operate the STP properly.

37. The Respondent No.1 submits that averments made in Para VII (8)

is denied by the Respondent No.1; by the time the Respondent No.1

took over the operations of the STP, it was in worse condition.  The

Respondent No.1 had to incur the expenses to the tune of Rs.

1,10,29,374.54 for repairs of the said STP.

38. The Respondent No.1 submits that averments made in Para VII (9) is

denied by the Respondent No.1 for want of knowledge. 

39. The Respondent No.1 submits that averments made in Para VII (10)

and Para VII (10) is denied by the Respondent No.1. Earlier the 

Applicant has stated that the issue of STP started occurring since 

2015, in the present Para it has stated that the issue started when 

Building E and Building F was added to the STP, the Applicant has 

made conflicting statements. 
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40. The Respondent No.1 submits that averments made in Para VII (11)

are denied by the Respondent No.1. The Respondent No.1 further 

submits that the sewage calculations as per norms have been 

followed while calculating capacity of STP and Consent to Operate 

has been obtained for that capacity for population of all seven 

buildings. 

41. The Respondent No.1 submits that averments made in Para VIII (12)

is denied by the Respondent No.1.  

42. The Respondent No.1 submits that averments made in Para VIII (13)

is denied by the Respondent No.1.  

43. The Respondent No.1 submits that averments made in Para VIII (14)

is denied by the Respondent No.1. The Respondent No.13 further

submits that the operations of the STP are being done as per the

applicable rules and regulations. As per the latest reports, the STP is

in good working condition.

44. The Respondent No.1 submits that averments made in Para VIII (15)

is denied by the Respondent No.1. for want of knowledge.

45. The Respondent No.1 submits that averments made in Para VIII (16)

is denied by the Respondent No.1. The Agency mentioned in the 

present Para was appointed by the Applicant and not by the 

Respondent No.1. 
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46. The Respondent No.1 submits that averments made in Para VIII (17)

and Para VIII (18) is denied by the Respondent No.1. The

Respondent No.1 further submits that :-

A.MBBR technology is one of the approved process for the

sewage treatment as per CPHEEO and NBC.

B. The Respondent No.1 has provided full-fledged treatment that is

for black as well as grey water.

C. The plant is designed for 30 mg per litre BOD as per prevailing

norms at the time of design.

D. The Respondent No.1 has provided ventilation and fresh air

supply system.

E. The Respondent No.1 has provided the air supply to collection 

tank as per standard norms.  

F. The Respondent No.1 has provided bar screen as per the 

standard norms. 

47. The Respondent No.1 submits that averments made in Para VIII

(19) is denied by the Respondent No.1 for want of knowledge. 

48. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para VIII (20) is denied by the Respondent No.1. 
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The said report was issued by the consultant which was appointed 

by the Applicant. 

49. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para VIII (21) is denied by the Respondent No.1. 

50. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para VIII (22) and Para VIII (23) is denied by 

the Respondent No.1 for want of knowledge. 

51. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para IX (24) to Para IX (25) is denied by the 

Respondent No.1 for want of knowledge. 

52. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para IX (26) to Para IX (27) is denied by the 

Respondent No.1   

53. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para X (28) to Para X (29) is denied by the 

Respondent No.1. The Respondent No.1 has followed terms and 

conditions of the Consent to Operate. 

54. The Respondent No.1 submits that the averments made in Para X

(30) is denied by the Respondent No.1. The Respondent No.1 further 

submits that, the conditions stipulated in Consent to Operate of year 

2015 have duly been complied by the Respondent No.1.  
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55. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para X (31) to Para X (33) the fact that operation 

of STP was given back to Respondent No.1 by written 

order/directives of the Respondent No.5 dated 22/12/2022 and the 

STP was not operating soothingly due to negligent operating by the 

Applicant. 

56. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para X (33) is denied by the Respondent No.1. 

The said Show Cause Notice were issued and the said sample were 

collected at the time when operations of STP were taken care by the 

Applicant society. 

57. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para X (34) is denied by the Respondent No.1. 

The Respondent No.1 further submits that the Respondent No.1 

examined the said chambers and cleared the blockages. e.g. 

bedsheets, pillows, plastic bottles, tin cans etc. These kind of 

materials are not supposed to be found in the raw sewage collection 

chambers. 

58. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para X (35) to Para X (36) are denied by the 

Respondent No.1  
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59. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para XI (37) to Para XI (44) are already dealt in 

the Para 55 

60. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para XII (45) to Para XII (47) are denied by the 

Respondent No.1. The Respondent No.1 further submits that the 

Respondent No.5 never directed the Respondent No.1 to relocate the 

STP. The Respondent No.5 asked the consultant if the relocation of 

the said STP is feasible or not. 

61. The Respondent No.1 submits that the Respondent No.1 submits that

averments made in Para XII (48) to Para XII (51) are denied as the 

STP is function smoothly as per test reports of MoEF approved lab. 

The Respondent No.1 further submits that the alleged reports 

mentioned in the notices have adverse parameters because of various 

inorganic materials, unwanted plastic, paper and cloth waste 

purposely disposed of by the Applicant which caused several 

disruptions in the functioning of STP. The Applicant notoriously 

invited the Respondent No.3 to make site visits and give the reports 

by which it could prove it’s contentions. The Respondent No.1 has 

annexed the proof of above said unwanted disposal of waste material 
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which inevitably failed the operations of the STP in Annexure – R-

11’.  

62. Respondent No. 1 submits that the Applicant has been acting with

malicious intent. Respondent No. 1 further submits that even during

the pendency of the present proceedings, the Applicant has failed to

cooperate with Respondent No. 1 in the proper functioning of the

STP. Respondent No. 1 further submits that, even at present, the

Applicant is dumping materials that are not permitted to be

discharged into the STP. Photographic evidence in this regard is

annexed hereto as Annexure-R-11.

63. In the light of the above-mentioned facts and circumstances, the

Original Application filed by the Applicant Society is devoid of any truth 

and merit, and hence the same is liable to be dismissed with costs.  

Hence this Reply.   
Date:  09/ 01/2026               
Place: Pune   

Advocate for the Respondent No.1 
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Adult,

M/s. Kolte Patil I-Ven            
Townships (Pune) Ltd. and others.
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•
M

oEF G
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&
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•
M

oEF A
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SPEC
IA

L TO
W

N
SH

IP

Step
N

am
e

B
Y

C
onsulting State D

ept. of

O
ne

Location 
C

learance
State U

D
D

Environm
ent, Irrigation, 

Tow
n Planning

Tw
o

Environm
ental 

C
learance

M
oEF

Three
Letter of Intent

C
ollector

Location & Environm
ental 

C
learance
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C
ollector

Tow
n Planning
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C
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C
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C
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M
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Tow

n Planning
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nship D

C
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ules Laid

N
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D
D

 16-11-2005
C

oncept- Private H
elp to G

ovt. to Solve H
ousing Problem
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Special Tow
nship D

C
 R

ules

Area M
in 100 Acres

556.45 Acres
For Park/G

arden 20%
G

reen 50%

R
esidence 60%

 of R
em

aining
Yes 60%

Sm
all Flat LIG

 10%
Yes

Am
enity Space 5%

Education, H
ealth, U

tilities 17.5%
D

o R
ain H

arvesting
D

one. Load reduced by 36%
Sew

age Treatm
ent

Full for 5.885 M
LD

M
SW

 M
anagem

ent
22 TPD

. C
are Taken.

Trees @
 150/hect resi., 400/hect 

N
D

Z
R

eqd = 60500. Plan 82500 + Law
n

R
oad N

etw
rok


M

ain/ R
ing R

oad 18-24 m


Internal M
in 9m


7089 m


5844 m

Parking as per “A” M
unicipal 

C
ouncil - 7207  4W

7500- 4W
heelers, 13176 2W

heelers &
 B

icycles. 
Additional B

us trips
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•
N
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•
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•

N
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•
N

o D
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•

N
o D

isplacem
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o R
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•
N
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R
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•
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entle, C

utting-Filling balances. Trees saved.
•

Surrounding C
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•

N
O
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 G
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•

Location C
learance from
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D

D
.

•
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ith R

oad, R
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N
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W
A
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A
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Available?
G
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O

w
n W

ater W
orks. R
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 D

isinfection.

D
istributed? 

O
w

n Lines, W
ith C

are. G
round and ESR

.
24-H

our Supply Avoids W
astage &

 C
ontam

ination. 
Free R

epair Squad.
Q

uantity 
Fresh 5.436 M

LD
, Self reuse 5.885 M

LD
D

ual Plum
bing.

Sew
age?

C
ollected 100%

.  Zero Slum
. 

Sanitary Inspector Team
. 

STP 
Full Fledged. B

O
D

 10 &
 30 m

g/lit. 
D

isposal 
Flushing 2.553 M

LD
. 

O
n Land 3.252 M

LD
 by Sprinklers/ D

rip. 
N

one to surface or G
round-w

ater.

C
O

N
FID

EN
T because B

O
 &

 not  B
T. 
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. M

ake-up
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0 00
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STP III

G
reenery

0.1
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3.252

~2.663
~3.252

Fresh 
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A
RVESTIN
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C
PC

B
 G

U
ID

ELIN
ES, 2001

O
bjective

C
ollect &

 R
echarge G

roundW
ater

Tools
R

oof, D
ow

n-take Pipes, C
ollection, Percolation Pits, 

G
ravity Pipes

Pit C
apacity

Area x R
ain on M

ax R
ainy day x C

o-eff.

Provided
Pits spread over. 233 #
3 x 6 x1.38 m
Pre-treatm

ent O
il-G

rease &
  SS rem

oval
Storm

 W
ater

Terracing Sequencing,
G

arland D
rains,

D
etention, Short B

unding,
Silt Inspection and R

em
oval.

U
sed for R

echarging by Vertical Pipes.
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A
IR

 PO
LLU

TIO
N

SPM
 m

ore sensitive, than SO
2, N

O
x, C

O
, H

C
Prevention 

 Abatem
ent 

 C
ontrol 

 M
itigation 

C
onstruction Phase

O
peration Phase

 M
aterial Just In Tim

e JIT
 U

nload daytim
e

 Separate Entrance-Exit
 Trucks covered
 Int. R

oads Sm
ooth, Level

 Area shielded
 R

eliance on M
SEB

, Less on D
G

 N
o Q

uarrying. N
o C

rushing.
 N

oising M
achines at w

ork 80-100
 At B

oundary  65-75 dB
 Stress on R

eady M
ix C

oncrete

 N
o Industrial activity

 D
G

 Set N
ew

 D
esign, 

   N
oise attenuated 

   (62#, N
one  > 1000 K

VA)
 Stacks as per N

orm
s

 Trees num
ber, Spacing, 

   H
eights w

ell designed.
 N

o. of Trees 33000, Shrubs
  49500, Law

n 175 acres
 N

o O
pen B

urning of Leaves
 PU

C
 C

ertification insisted.
 W

alk to destination.
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Solid W
aste – M

SW

•
C

ollection 100%
 Every D

ay. 
•

Aw
areness Training. N

o Slum
s. Sanitary Team

.
•

R
ag-pi ckers O

rganized and M
aintained. LSG

 Institute
•

N
o M

ultiple H
andling. C

olour-c oded D
rum

s. 
•

M
onsoon-E xtra C

are. N
o Stray A

nim
als. 

•
Efforts of “N

o-P lastic” in Tow
nship Shops.

•
D

ocum
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B
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edical W
aste

•
H

ealth C
entre D

ispensary, Polyclinic &
 First A

id U
nit. 

•
To PM

C
/PC

M
C

 C
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m
on Facility.
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(A
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onstruction Phase

(B
)

 O
peration Phase

#
P
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R
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le C
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1
D
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C
oncrete/ Plaster
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ove every w
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2
S
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W
ith C

are. Preserve. Reuse for Plantation.

3
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aste
C
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post anaerobically

#
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R
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1
H
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2
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C
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3
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M
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o O
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4
G
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O
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O
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EN
ER

G
Y

M
SEB

•
Pow

er requirem
ent = 30 M

VA
•

B
ack-up = D

G
 Sets 125 to 500 K

VA,
  62 #, 22.75 M

VA
•

Solar for H
eating

Solar

•
M

ED
A C

onsulted.
•

N
o. of collectors = 7672, C

overs area = 15344 sqm
.

•
C

apacity = 100 lit/fam
ily for 9770 fam

ilies.
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R
oad

O
bjectives 

= D
esign per IR

C
 

    
= R

each everyw
here

 
  

= G
ood surfaces, N

o Pot-holes
                 

= G
ood Visibility, Easy C

urves, C
ool

 
  

= N
o H

indrance, N
o Jam

, N
o Parking

(*) D
ivided C

arriagew
ay

($) Footpaths
(@

) carriagew
ay w

ith shoulders

Area in Acres = R
O

W
 + O

ther = 66
•

Illum
inated. 

•
4 # Prom

inent Entries. (O
pen for Villagers)

Type
N

um
bers of Such 

R
oads

W
idth m

Length m
X-sec. Elem

ents

A
1

33
2143

4 lane (*) ($)
B

8
20

4946
2 lane (*) ($)

C
7 &

 links
17

4344
2 lane (*) ($)

D
1

15.5
1500

1 lane (@
) 
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oad Sections
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R
oad Sections
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PA
R

K
IN

G
O

bjective = Future Trend. 
   = R

est R
oom

s to D
rivers. C

onsider B
uses.

•
4 W

ays = B
asem

ent, U
nder Stilts, C

overed Podium
 &

 Individual Plot.
•

Accom
m

odates

AN
D

 10 B
us trips

•
Pre-m

onsoon Scrubbing.
•

G
reening around &

 O
n Podium

.

Type
R

equired “A” M
un

Provided
4-W

7207
7500

2-W
--

8300
B

iC
ycle

--
4880
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G
R

EEN
IN

G
 D

R
IVE

•
O

bjective: 
Feeling w

ith M
other N

ature
H

ealthful living
U

tilize N
PK

 &
 C

, &
 C

O
2

H
ide Land-use 

•
C

PC
B

 Publication 158 Species for B
io-diversity

•
Three R

ow
s C

urtain, R
oad Side Avenue Trees, O

rnam
ental in Parks.

•
W

ater N
o Problem

, N
ursery, Tools, G

ardeners arranged.

G
reen

in
g

#
Types

R
equired

Planned
1

Tree/Shrubs N
o.s

60500
82500

2
Law

n Sqm
--

G
olf C

ourse, etc.
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SA
FETY &

 H
YG

IEN
E

C
onstruction Phase

O
peration Phase


M

ajority w
ork in D

ay tim
e


D

rinking W
ater Facility


Septic Tanks


First Aid


C

rèches


C
am

p B
arricaded


Pest R

odent C
ontrol


Avoid W

ater Logging


Fire hydrant, Sprinkler,
w

et risers


Pum
ps Auto-start


Fire-alarm

 M
anual &

hooter


Safety per C
FO


Passive fire protection


Isolated staircases, ½

 hr
ventilation


Em

ergency lights in stairs


Fire lift for fire brigade


R
efuge areas on floors
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Fly-ash Substitute

W
ater

•
Fully recycled

Energy
•

O
rientation of buildings

•
Atrium

 H
igh R

oof Light
•

Solar hot w
ater for fam

ilies &
 Eateries

•
Like EM

P, B
M

S building m
anagem

ent system
. “O

n” just before   need, 
“off” forthw

ith. B
M

S H
olistic approach

•
VRV for shops A.C

. Also TFA (treated fresh air) system
. M

ulti-
com

pressors.
•

Avoid long ducts &
 high size

•
C

antilever C
hajjas, H

oarding Space, Show
-w

indow
s reduce heat gain.

•
Variable speed pum

ps
•

C
FL fixtures &

 M
etalhalide External Fixtures

W
ork

R
C

C
M

asonry
Plaster

W
ater Proofing

Block-m
ake

%
25

33
33

33
80

C
onservation
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IM
PA

C
T 

2 N
egative, 2 N

eutral, 7 Positive 

#
ATTR

IB
U

TE
EXISTIN

G
PR

O
PO

SED
R

EM
AR

K
S

IM
PAC

T

1
Land-use

Barren
R

esidential 
Perm

itted
N

eutral

2
C

onnectivity
R

oad
W

ider R
oad

Safe & Secure
+ ve

3
Site M

odification
N

early Plane
Sam

e
Landscaping done

+ ve

4
N

atural D
rain

N
alla

Trained Strom
-

w
ater

Im
proves

+ ve

5
R

ainw
ater Loss

N
atural w

ay
Im

proved
H

arvesting done
+ ve

6
G

roundw
ater

U
sed

N
ot used

R
echarging

+ve

7
Surface w

ater
N

on Point
Added

Treated, R
ecycled

N
eutral

8
G

reenery
N

atural
Added

Substantial 
+ve

9
Tem

perature
Am

bient
R

aised but
M

itigation attem
pted

-ve

10
N

oise
Am

bient
R

esidential
M

itigation attem
pted

-ve

11
Jobs

N
om

inal
C

onsiderable
At m

any levels
+ve
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N
EW
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W

N
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A
N

A
G

EM
EN

T

·
M

any Types

•
O

perating Agency as Local B
ody.

•
Till U

D
D

 advises taking over
•

M
any W

ings = Adm
in, Engineering, Legal, PR

 &
  Environm

ent.
•

M
anage = All facets.

•
R

elations m
any-folds, Internally &

 Externally.

B
B

T
B

O
T

B
O

O
B

O
--

--
--

--
YY
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PR
AYER

•
H

ousing B
ig Problem

.
•

In Pune M
ore So. 

•
G

overnm
ent Efforts Inadequate.

•
Private Participation Encouraged.

•
Precautions taken as D

esired 
 

by M
oEF, M

PC
B

 &
 C

PC
B

.
•

H
ence Prayer For Support. 
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R7 STP REVAM
PIN

G
 CO

ST (DATE O
F START 25th O

ct 23 -Till Date ) 

Date 
Description 

Am
ount 

O
rder status 

Rem
ark 

Supply of diffuser  
25th oct23 

Diffuser supply 
36000.00 

P.O
 .Issued  

Initially diffuser changed as per the 
site requirem

ent w
ith internal 

operation team
 

Total Cost 
36,000.00 

A 

ERA Hydro Biotech Revam
p Cost 

19-Feb-24 
M

/s ERA - SITC of Cutter Pum
p 

,panel ,Blow
ers gaskaets etc w

ork 
12,99,273.14 

O
rder issued  

M
/s ERA Hydro Biotech is assigned 

for revam
ping of STP w

ork from
 

11th Dec 2023 
10-Jan-24 

M
/s ERA -SITC of Air Blow

ers w
ith 

accoustic hood 
3,30,000.00 

O
rder issued 

9-Jan-24 
M

/s ERA -SITC of Air Blow
ers w

ith 
accoustics hood 

3,30,000.00 
O

rder issued 

11-Dec-23 
M

/s ERA -SITC of bubble diffusers 
,Pressure gauge,m

edia etc  w
ork 

4,16,523.40 
O

rder issued 
11-Dec-23 

3,41,737.00 
O

rder issued 
27-M

ar-24 
M

/s ERA -O
zonator system

 
,subm

ersible pum
p ,barscreen etc 

and m
isc w

ork   

10,02,340.00 
O

rder issued 

22-Apr-24 
M

/s ERA -SITC of W
inding taping 

term
inal box bushing sleeves gland 

w
ater sleeves etc  

5,05,656.00 
O

rder issued 

4-Jul-24 
M

/s ERA -R7-Supply of STP Spares 
6,320.00 

O
rder issued 

"/
/

&96
3&-3-�
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12-M
ar-25 

M
/s ERA -Supply of DAP,aeroboic 

culture w
ater sam

plings etc 
62,500.00 

O
rder issued 

15-M
ay-25 

STP Spare W
ork 

4,39,250.00 
O

rder issued 
29-Jul-25 

Spare instrum
ents for STP 

86,940.00 
O

rder issued 
22-Sep-25 

W
ater testing charges 

45,240.00 
O

rder issued 
4-Sep-25 

Stp operation m
aint. And helper 

5,55,447.00 
O

rder issued 
by facility 

4-Sep-25 
STP collection and garden w

ater 
tank 

65,000.00 
O

rder issued 
by facility 

Total Cost 
54,86,226.54 

B 

15-Jan-24 
M

/s ERA - AM
C for  3 m

onth Feb to 
April 24 

362100.00 
O

rder issued  
120700 X 3 m

onths=Rs.362100 

15-M
ay-24 

M
/s ERA -AM

C for  3 m
onth m

ay 24 
To July 24 

362100.00 
O

rder issued  
120700 X 3 m

onths=Rs.362100 

28-Jun-24 
M

/s ERA -AM
C for  3 m

onth Aug to 
O

ct 24 
487947.00 

O
rder issued  

Prevously cost w
as 120700/- per 

m
onth  ,since the required 

checm
ical consum

ption found m
ore 

hence rate of AM
C revised to 

162649/ per m
onth, 

i.e 162649 X 3 M
onths

=Rs.487947/- 
19-O

ct-24 
M

/s ERA -AM
C for  3 m

onth N
ov  

Jan 25 
487947.00 

O
rder issued  

2-Apr-25 
M

/s ERA -AM
C for 3 m

onth Feb 
M

arch April  25 
487947.00 

O
rder issued 
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23-M
ay-25 

M
/s ERA -AM

C for 3 m
onth M

ay 
,June ,July 25 

487947.00 
O

rder issued 

Total Cost 
26,75,988.00 

C 

SARAPPLAST STP Sludge rem
oval 

6-Jan-24 
M

/s Saraplast - Sludge rem
oval from

 
STP  (Sew

age Rem
oval) 

210000.00 
O

rder issued  
During overflow

s of STP  &
 during 

m
aintanace  w

ork of STP it is 
essential for sludge rem

oval
accordingly M

/s Saraplast (sew
age 

rem
oval agency) deployed .

8-Jan-24 
210000.00 

O
rder issued  

203000.00 
O

rder issued  
1-Feb-24 

210000.00 
O

rder issued  
18-O

ct-24 
100000.00 

O
rder issued 

31-Jan-25 
144000.00 

O
rder issued 

Total Cost 
10,77,000.00 

D 

STP cleaning 

17-Feb-24 
AQ

U
A TECH EN

GIN
EERS 

1,04,160.00 
O

rder issued  
before installition of bar screen 
am

d m
aintainace Said tank required 

to be cleaned accordingly  M
/s

Aqua Tech Egg (Tank Cleaning 
agency) deployed .

1-N
ov-23 

AQ
U

A TECH EN
GIN

EERS 
1,18,000.00 

O
rder issued  

31-Aug-24 
AQ

U
A TECH EN

GIN
EERS 

45,000.00 
O

rder issued  
7-Jan-25 

AQ
U

A TECH EN
GIN

EERS 
90,000.00 

O
rder issued  

Total Cost 
3,57,160.00 

E 
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Borew
ell W

ater supply 

6-Feb-24 
Purva Ent 

2,07,000.00 
P.O

 Issued  
For executing above tank cleaning 
activity W

ater supply is required 
accordingly w

ater  issued vide 
tankers 

30th April 24 
Purva Ent 

90,000.00 
P.O

 Issued  

Total Cost 
2,97,000.00 

F 

STP VEN
TILATIO

N
 W

O
RK 

15-M
ay-24 

AN
S Aircon 

11,00,000.00 
P.O

 issued 
For ventilation w

ork  vendor M
/s 

AN
S aircon deployed 

G 

TO
TAL EXPEN

SES O
N

 STP AS O
N

 DATE 
1,10,29,374.54 

A+B+C+D+E+F+G 
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PRO
JECT 

W
O

RK

Sr.N
o.

D
ESCRIPTIO

N
AM

O
U

N
T

Agency deployed 

I
STP REVAM

PIN
G

 CO
ST 

54,86,226.54
          

II
AM

C CO
ST

26,75,988.00
          

REVAM
PIN

G
 CO

ST 
81,62,214.54

          
C

I
D

IFFU
SER SU

PPLY 
36000.00

II
STP SLU

D
G

E REM
O

VAL
10,77,000.00

          
Saraplast

III
STP CLEAN

IN
G

 
3,57,160.00

            
Aquatech  Engg

IV
BO

REW
ELL W

ATER SU
PPLY

2,97,000.00
            

Purva Enterprises
M

ISC CO
ST 

17,67,160.00
          

A

I
STP VEN

TILATIO
N

11,00,000.00
          

AN
S Aircon

VEN
TILATIO

N
 CO

ST 
11,00,000.00

          
B

TO
TAL FIN

AN
CIAL IM

PLICATIO
N

 FO
R REVAM

PIN
G

 
1,10,29,374.54

       
A+B+C 

N
ote-

Im
plication considered is w

ith respect to as on date issued order.

M
/s ERA H

YD
RO

 BIO
TECH

 

CO
ST IM

PLICATIO
N

 FO
R SECTO

R R7 EXISTIN
G

 STP REVAM
PIN

G
  W

O
RK @

 LIFE REPU
BLIC 

R7  STP  @
 LIFE REPU

BLIC 
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Phone no. : 020-25811698
Visit us at : http://mpcb.gov.in
mail : sopunelab@mpcb.gov.in

Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 
Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Test Report No.:  MPCB/RL-Pune/JVS/24-25/01/123-B Date: 18/01/2025 11:30 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0087855

Name & Address of the Industry
Kolte Patil I-Ven Township (Pune)Ltd

O21 Building and construction project more than 20,000 sq. m built up area

Sampling Location : STP (Sector R-7)

Lab code : MPCB/RL-Pune/JVS/24-25/2171

Sampling Method(s) : Sample Details 
(Water/Air/HW) : Water

Sampling drawn by (Officer name): FO-Pune II (Sushma
Kumbhar) Sample Volume Received :

Sample submitted by (Name) :
FO-Pune II (Sushma
Kumbhar) (SRO-Pune
II)

Seal No. : 235

Date of Sample 
Collection.(dd/mm/yyyy) : 24/12/2024 03:45 PM Date of Sample receipt to 

Laboratory (dd/mm/yyyy) : 
27/12/2024 02:50
PM

Analysis start Date (dd/mm/yyyy). : 27/12/2024 05:13 PM Analysis end Date 
(dd/mm/yyyy). :

18/01/2025 11:28
PM

Test Report
Sr.No Parameter Results Unit Method Adopted

1 pH 6.9 APHA 24th Edition 4500-H+ B (Electrometric
Method)

2 Suspended Solids ( SS ) 38.0 mg/l APHA 24th Edition 2540 D (Gravimetric
Method)

3 Ammonical Nitrogen 9.12 mg/l

4 Biochemical Oxygen Demand (BOD) 10.9 mg/l IS 3025 (Part 44)

5 Chemical Oxygen Demand (COD) 44.0 mg/l APHA 24th Edition 5220 B (Open Reflux
Method)

6 Nitrate Nitrogen 2.76 mg/l

Page 1 of 2Page 1 of 2
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Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed

Remarks:  sample was submitted late without preservation. 
Remark for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Sumitra S Mahajan 
Results Approved by: Sumitra S Mahajan 
Results Reviewed by: Sumitra S Mahajan

# This is an Electronically generated report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

Sumitra S Mahajan
Scientific Officer, 
I/c Regional Laboratory, 
Pune, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Phone no. : 020-25811698
Visit us at : http://mpcb.gov.in
mail : sopunelab@mpcb.gov.in

Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 
Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Test Report No.:  MPCB/RL-Pune/JVS/24-25/01/123-B Date: 18/01/2025 11:30 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0087855

Name & Address of the Industry
Kolte Patil I-Ven Township (Pune)Ltd

O21 Building and construction project more than 20,000 sq. m built up area

Sampling Location : STP (Sector R-7)

Lab code : MPCB/RL-Pune/JVS/24-25/2171

Sampling Method(s) : Sample Details 
(Water/Air/HW) : Water

Sampling drawn by (Officer name): FO-Pune II (Sushma
Kumbhar) Sample Volume Received :

Sample submitted by (Name) :
FO-Pune II (Sushma
Kumbhar) (SRO-Pune
II)

Seal No. : 235

Date of Sample 
Collection.(dd/mm/yyyy) : 24/12/2024 03:45 PM Date of Sample receipt to 

Laboratory (dd/mm/yyyy) : 
27/12/2024 02:50
PM

Analysis start Date (dd/mm/yyyy). : 27/12/2024 05:13 PM Analysis end Date 
(dd/mm/yyyy). :

18/01/2025 11:28
PM

Test Report
Sr.No Parameter Results Unit Method Adopted

1 pH 6.9 APHA 24th Edition 4500-H+ B (Electrometric
Method)

2 Suspended Solids ( SS ) 38.0 mg/l APHA 24th Edition 2540 D (Gravimetric
Method)

3 Ammonical Nitrogen 9.12 mg/l

4 Biochemical Oxygen Demand (BOD) 10.9 mg/l IS 3025 (Part 44)

5 Chemical Oxygen Demand (COD) 44.0 mg/l APHA 24th Edition 5220 B (Open Reflux
Method)

6 Nitrate Nitrogen 2.76 mg/l
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Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed

Remarks:  sample was submitted late without preservation. 
Remark for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Sumitra S Mahajan 
Results Approved by: Sumitra S Mahajan 
Results Reviewed by: Sumitra S Mahajan

# This is an Electronically generated report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

Sumitra S Mahajan
Scientific Officer, 
I/c Regional Laboratory, 
Pune, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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From
: Am

ol Bhuirkar
Sent: 01 April 2024 01:02 PM
To: R7 Secretary <secretary@

lrr7chs.in>; Arun Tripathi <arun19dream
@
gm

ail.com
>

Cc: R7m
em

bers@
googlegroups.com

; Abhijeet Kam
ble <r7helpdesk@

gm
ail.com

>; Ketan M
hasaw

ade <ketan.m
hasaw

ade@
koltepatil.com

>; M
angesh Shende <m

an
Kolte <sanjay.kolte@

koltepatil.com
>; Rajnish Kum

ar <rajnish.kum
ar@

koltepatil.com
>; Yogesh Ratnaparkhi; Sazid Khan <sazid.khan@

koltepatil.com
>

Subject: RE: Poor perform
ance of STP

Dear Sir,
O

ur team
 is constantly w

orking to enhance STP effi
ciency and also m

ajor equipm
ent have been changed. All the equipm

ent are w
orking effectively and treated w

at
Please find the attached snap of treated w

ater sam
ple w

hich collected today.

How
ever, W

e are facing som
e operational issues due to inorganic w

aste (like cloth and other non-biodegradable w
aste) entering into STP and it is affecting day-to-d

operation.  Please find attached snaps of inorganic w
aste w

hich are trapped in bar screen. This needs to be stopped im
m

ediately for effective operation of STP.

-Regards,
Am

ol Bhuirkar

From
: R7

Secretary <secretary@
lrr7chs.in>

Sent: W
ednesday, M

arch 20, 2024
5:20

PM
To: Arun Tripathi <arun19dream

@
gm

ail.com
>; Sazid Khan <sazid.khan@

koltepatil.com
>

Cc: R7m
em

bers@
googlegroups.com

; Abhijeet Kam
ble <r7helpdesk@

gm
ail.com

>; Ketan M
hasaw

ade <ketan.m
hasaw

ade@
koltepatil.com

>; M
angesh Shende <m

an
Kolte

<sanjay.kolte@
koltepatil.com

>; Rajesh Patil <Rajesh.Patil@
koltepatil.com

>; M
ilind Kolte

<M
ilind.Kolte@

koltepatil.com
>; N

aresh Patil <N
aresh.Patil@

koltepati
<am

ol.bhuirkar@
koltepatil.com

>; Rajnish Kum
ar <rajnish.kum

ar@
koltepatil.com

>; Yogesh Ratnaparkhi <yogesh.ratnaparkhi@
koltepatil.com

>
Subject:Re: Poor perform

ance
of STP

https://m
ail.google.com

/m
ail/u/0/#inbox/FM

fcgzQ
fBPzC

gbM
pXXxcXW

tvrQ
fdxM

pl
1/1
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